
RATIFIED MINUTES OF MEETING No.04/17 OF NORMS COMMITTEE-I (DES-I SECTION)

HELD ON 24.05.2016

Please Note

(D In certain cases the decision of the Norms Committee refers to the Recommendations / Observations /

Deficiencies received from the concerned Technical Authority. Wherever applicable, a scanned copy of

such document has been placed at the end of the Minutes, in running serial orders. The concerned firm

may go through the same and respond accordingly.

(iD Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a reference in NC

decisions, has also been attached in the end. This may also be referred to by the concerned firm and may

be responded accordinglY.

(iiD It is also informed that all applications/representations/reply to the Deficiency letters etc' may be

sent to shri Darshan Singh, Additional DGFT and chairman, NC-I or to Shri Haradhan Das'

FTDO, DES-I Section. Their email addresses are: darshan.singh@nic.in &

haradhan.das@nic.in/ncl.dsft@nic.in. All firms are also requested to mail/send their present

valid email addresses so that correspondences can be made through email only'

The meeting No. 04/17 of the Norms Committee (NC-t) for the licensing year 2016-2017 was held

on 24.05.2016 under the Chairmanship of Sh. Darshan Singh, Additional Director General of Foreign

Trade to consider the applications under Duty Exemption / Remission Schemes (chapter-4) of Foreign

Trade polic y 2015-2020 / Handbook of Procedure Volume-I. The following Members of the Committee

were present in the meeting: -

Sl.No. Name of the rePresentatives &

their Designation

Room No. Telephone No. Department

1. Sh K.K.TiWari l.A 476 23063321 DHI′ U.B.

2. sh S.K.Jain′  D.0. 428A 23063321 Extn.3318

23063166

DIPP′ U.B.

736A 23063802 Extn.2459 DC(MSME)′ N.B.
3. sh.Kanwalinder'ngh SOdhL
Asstt.Dir.(MeCh)

4. sh.Haradhan Das′ FTDO 404 23061562 Ext.265 DGFT′ U.B.

Case No.:36/25/80-ALC2/2013 Paty Namei ZENITH
PRECIS10N PVT LTD.,

Meet No/Datei4/80-

ALC2/2016
24.05.2016

=に

.ヽ 6/b江

`:6'lolol'4915し

たr
1301.2014         1Date:05.07.2016

‐HQ File
:01/80/050/00560/AM14/

Case No.:1/23/80‐ ALC2/2013

|

I

RLA File

:07/24/040/00339/AM14/

PaJり Name:APEX TEST
TECHNOLOGIES,

IRLA File

107/24/040/00310/AM14/

1

Status:
Deferred

Decision:Thc colninittee noted that the flinl's additional info111lation dated 28.02.2016 has bcen senttO

MSME on03.05.2016 for exalnination and colnlnents.Case is deferred to 05.07.2016.

Meet No/Date:4/80-

:ALC2/2016
‐24.05.2016

Lic.No/Date:0710101331

117.01.2014

Status:

Deferred

Defer

lDate:05.072016



IDecision:The COmmittee noted that the flrm's reply dated 16.03.2015 sent to DEIT on 23.03.2015
foHowed by rclllinders on 24.06.2015;20.07.2015, 11.09.2015,28.12.2015 and 28.04.2016 to expedite

lcomments.

ICase is deferred to 05.07.2016.

‐Case No.:18/25/80-ALC2/2013 Paty Name:BOTIL OIL

T00LSINDIA PVT
Mcet No/Date:4/80-

ALC2/2016
24.05.2016

Meet No/Date:4/80-

ALC2/2016

Status:
Deferred

Status:
'Deferred

Status:
Deferred

Decision:The cOmmhee■ oted thtt the arm has been askt古 1。 島品はIat:島Я:農:I:ふ ti:五:し ,Ii:面 Lc五
lfflCer ofDttectOrate Generd ofHydrOcarbons,Mhヽ try of PetroLum and Naturd Gas to the effcctthtt the sdd
goods are requ静ed fOr petroleum operalons宙 de letter dated 20.06.2014.

IIn thiS Case essentiality certincate from Directorate Gencra1 0fHydrocarbOns,Ministt Of Petroleum and Natural

iCaS has not been hmished by the Arln in r/o the above mendOned Advance AuthoHza」 On.Reference in this

ittt膜智∬枷喘ど'Departmm J RⅣ m鵬.R"ぃ awttd.

IHQ File

101/80/050/00542/AM14/

|

臨 蕊 葛蔦百

LTD(FORMERLY BAKER OIL

RLA File

:05/23/040/00451/AM14/

ILTD(FORMERLY BAKER OIL
RLA File

:05/23/040/00457/AM14/

IPaty Name:MoTHERSON
‐SUMISYSTEMS LTD.,

ILic No/Date:0510378995 1Defer
ll.02.2014         1Date:05.07.2016

Case No.:27/25/80¨ ALC2/2013 Paty Namc:BoTIL OIL
T00LSINDIA PVT

HQ File RLA File Lic.No/Date:0510378994 Defer
,;01/80/OS0/0055 

I /NMl4t :05t23t}4)t00455tAMl4t 11 .02.2014 Date:05.07.2016

4 Decision: The committee noted that the firm has been asked to furnish a certificate from the duly authorized
'officer of Directorate General of Hydrocarbons, Ministry of petroleum and Natural Gas to the effect that the said, ,goods are required for petroreum operations vide retter dated20.06.2014.

' In this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of petroleum and Natural ,I Gas has not been furnished by the firm in r/o the above mentioned Advance Authorization. Reference in thisregards has been made to TRU, Departmeni or Reuenue. Repry is awaited.. Case is deferred to 05.07.2016.

LTD(FORMERLY BAKER OIL i24.05.2016

「Fξ
雨面面‐ALC2/2014‐聴需蕊需再bi ,Mect No/Date:4/80-

IALC2/2016
124.05.2016

Lic.No/Date:0510380277  ‐Defer
26.02.2014             1Datc:05.07.2016

Status:
Deferred

Date:05.07.2016

5 Decision: The Committee noted that the firm has been asked to furnish a certificare from the duly authorized
officer of Directorate General of Hydrocarbons, Ministry of petroleum and Natural Gas to the effect that the said. rgoods are required for petroleum operations vide letter dated20.06.2014.
In this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of petroleum and NaturalI .Gas has not been fumished by the firm in r/o the above mentioned Advance Authorization. Reference in thisregards has been made to TRU, Department of Revenu.. n"prf ir-a*aitea.
Case is deferred to 05.07.2016.

Case No.:4/3/80¨ ALC2/2014

16

|

面

IMeet No/Date:4/80‐
IALC2/2016

124.05.2016
―――一―…-1   ~ ~「

~~             |

:01/80/050/00015/AM15/
RLA Filc

:05/24/040/00454/AM14/
Lic No/Datc:Oζ 10」を648な  158fer
2702.2014

Decision: The Committee noted that application of the
followed by reminders dated 03.06.20i4, 0g.10.2014,

firm has been sent to C&pC on 16.04.20t4

!?:n ?9y: 27,0-t z!_ts and lt,o3llJ 5_ fg.

ffi*NDAs. -
Foreign irade Development Ofilcar

bi*ioi"t" General of Foreign Trade
-' -OePartment of Commerce
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,comments which is still awaited. Reminder to C&PC has

,Chairman to Joint Secretary; C&PC has been issued
:COmmentS.
,Case i.s deferred to 05.07.2016.

Case No。 :34/5/80¨ ALC2/2014 Paty Namei STERLITE
TECHNOLOGIES LTD.

HQ File:01/80/050/00119/AM15/1RLA File
103/95/040/00894/AM14/

been issued on 18.05.2015 and E)O letter from l

on 23.07.2015 and 29.12.2015 to expeditel

Mect No/Date:4/80‐

ALC2/2016
124.05.2016

Lic.No/Date:0310773184

106.03.2014

Decision: The committee decided to ratify the norms based upon the written recommendation of DEIT

vide U.O. No. l7(5)/2014-TSW (B) dated 21.03.2016 (Copy to be sent to firm and RA).However, item

atS.No.1l.ofAnnexure.A,.CableDrums,(notWoodenDrums)isallowedaSperpackingpolicy.

RA may take further necessary action accordingly.

Case No.:7113 180-ALC2l2Ol4 Party Name: AEROTO Meet No/Date:4/80- Status:

BOLDROCCHI INDIA PVT. ALC2|2016 'Deferred

LTD., 24.05.2016

HQFileRLAFileLic.No/Date:04l0l56l76Defer
:01)80/050/00082/AMl5/ :04l24lO4ODO284lAMt4l 12.03.2014 

"o1e:Of :07 ?016 
;

Decision: The committee noted that the firm's representatives S/Shri Piyush Goyal, Vice President,

Abhishek Bhatt, Senior Manager and Ravi Gupta, Manager had attended the personal hearing on I

:01.03.2016 and explained their import/export items. The firm has submitted post hearing submissions on

23.05.2015 which is being sent to DIPP for examination and comments.

| ICaSe isdeferredto05.07.2016.

Status:
Deferred

Case No.:72l3 lhO-ALC2lzOl4 Party Name: AEROTO
BOLDROCCHIINDIA PVT.
LTD.,

Meet No/Date:4/80‐

ALC2/2016
24.052016

19

HQ File RLA File Lic.No/Date:0410156209 Defer

:01/80/050/00083/AM l5/ :0412410401002891AM141 13.03.2014 Date:05 '07'2016

Decision: The committee noted that the firm's representatives S/Shri Piyush Goyal, Vice President'

Abhishek Bhatt, Senior Manager and Ravi Gupta, Manager had attended the personal hearing on

0l .03.2016 and explained their Import/export items. The firm has submitted post hearing submissions on

23.05.2015 which is being sent to DIPP for examination and comments.

,Case is deferred to 05.07.2016.

|  'Case No.:34/12/80¨ ALC2/2014 1Pa■ y Namei BOTIL OIL     IMect No/Date:4/80-     Status:
| I                   T00LSINDlA PVT       ALC2/2016         .Deferred
l  :                    ILTD(FORMERLY BAKER OIL 24.05.2016                     1

1 1責OFi18              1良 LA Fi18              Li`.｀ 6′b表さ16316b066も 1 1Dcfer

. 101/80/050/00283/AM15/    1:05/23/040/00160/AM15/    31.07.2014         Date:05.07.2016

10 1Decision:The CommittCe noted that the flrrn has been asked to furnish a certiflcate■
om the duly authorized‐

offlcer of Directorate General of Hydrocarbons,Ministry of Petroleum and Natural Gas to the effect that the said‐

1  3oods are required for petroleum operajons宙 de letter dated 20.06.2014

1 hm｀ Cax ese面 J■y ce面 ime■om ttedode G::T鳳
1き1∬I::∬by鷲縣ら∬:rにょ:r:Iボ∬潔|I   Gas has not been furnished by the flrm in r/o the ab

l  lregards has been madeto TRU,Department of Revenue.Reply is awaited.                       
‐



| ICase No。 :21/24/80-ALC2/2014 1Parり Name:THERMAX     IMect No/Date:4/80-
| |                   IBABCOCK&WILCOX     IALC2/2016
1  1                    1ENERGY SOLUT10NS PVT. 24.05.2016
1  キ                     ILTD                  ltl,_-_ __=--
lr r l19.1tg liie Fiie -- --l*Norout.,sr rooosolo

:01/80/050/00566/AM I 5/ ':31t831040100168/AM l5/ ' 
10. I I .2014

Status:
iDeferred

‐  t:01/80/050/00566/AM15/       :31/83/040/00168/AM15/       1011.2014
‐
Decision: The comlnittee noted that the flrm's reply dated 19.11.2015 has been

2711.2015 for colninents.

IDefer

lDate:05.07.2016

乙 ′ 11.4υ lυ lυ IしυllHHCHLS.

‐Casc is defcrred to 05.07.2016.

," HQ File RLA File Lic.No/Date:0510391917 Defer
'z :01/80/0501004401AM161 :05123/O4OlOO346lAMl51 1t.11.2014 Date:05.07.2016

Decision: The committee noted that hard copy of the firm's application has not been received and
decided to remind the firm and RA to forward hard copy of the appiication for consideration of the case.

.Case is 
defgrr.ed to 05.07.2016.
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'Status:

IDeferred

lDefer

lDate:05.07.2016

datcd 21.09.2015 has been sent to E)III Onl

|  ,Case No.:40/24/80‐ ALC2/2014 1Party Name:POLY MEDICURE IMeet No/Date:4/80-    lstatus:
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‐Meet No/Date:4/80-

ALC2/2016
12405.2016

.Lic.No/Date:0510392239

02.12.2014

115113品掲50/00585/AM15/  1職ち』liO/00393/AM15/  1りだり品Te:0510392393 13:僧ぉ5.07.2016
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| lreminder On 18.05.2015,DO letter dated 23.07.20

1 1CaSe is deferred tO o5.07.2016.
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Case No.:3/21/80-ALC2l20l4 parry Name: ISGEC HEAVY
I I inttnrrrnn^,

― Wし・ 。iV・・・  ■1■υ ■υlllllllLttC Hυ

l 127.11.2015 for cOmments.
| ICase is deferred tO o5.07.2016.

|



101/80/050/00586/AM15/       :05/24/040/00394/AM15/       12.12.2014              1Date:05.07.20161

1Decision:The Committee noted that thc Arm's reply sent to C&PC on ll.02.2015 fo1lowed byl

:reminder On 18.05.2015,DOl,ter dated 23.07.2015 and 29.12.2015 to expedite comments.      :
|

に基ξ玉1嘉拝島ILbラ 5o16.
一
                        |

Case No.:42/24/80‐ ALC2/2014 1Parり Name:POLY MEDICURE
:LTD.

IMcet No/Date:4/80-

IALC2/2016

.24.05.2016

17器航5υ00587AMly
RLA File

:05/24/040/00407/AM15/

ILTD.~lRLA而

Lic.No/Date:0510392395

12.12.2014

IDefer

iDate:05.07.2016

IDecision: The Committee notcd that the flilll's reply sent to C&PC on ll.02.2015 foHowed

‐ lreminder on 18.05.2015,DO letter dated 23.07.2015 and 29.12.2015 to expedite comments.

にase L detredto 05.07.2016.  ______

|

| lcase is deferred to 05.07.2016.

IStatus:        |
IDeferred     l

lDcfer      l
lDate105.07.20161

Case No.:37/24/80‐ ALC2/2014 Parり Name:POLY MEDICURE
LTD.                 |
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PROCESS CONTROL PVT.
Meet No/Date:4/80-

ALC2/2016
124.05.2016

'Li".No/Dut.:03 1 0792 1 98
「

一
匹

!

!

う1器航101/80/050/00664/AM15/       ,:03/94/040/00707/7AM 15///A IVll'′        ■ノ.■ 4・ V́●19.12.2014 l                                   l

rired to be forwarded
Decision: The committee noted that RA has intimated that the case was not requ

, !1 --.^^ r^^:,1^,1 +^ uifhdrew fhe CaSe

HttR舗

DeCiSlon:ineし OmmlЦ Cじ HυしOu uloし ■ヽ
い H… …

x高 「 Jittgly,it was deckled to Withdrav/the case1 10 Norms Committee since it was a GN-4 case.

from the normS COmmittee and revert back the same tO RA with direction to proceSS and redeem

:i

1鞣Lモ I:品ふお桃Ю■2m6   _



the case strictly in terms of GN-4 of Engineering Products with accountability clause.
rRA may take further necessary action accordingly.

′15/       24.122014             ‐n,十 o・ 0ヽ 07つ∩lκ:01/80/050/0058S/AM l5l :05124/0401004471AMl51 24.12.2014 .Date:05.07.2016

Decision: The Committee noted that the firm's application has been sent to C&pC on 11.02.2015
followed bv reminder on 18.05.2015, Do letteri dated 23.07.2015 and.2g.l2.2oti,".-p.iir"
comments. Case is deferred to 05.07.2016.

lcattヽ 6.■9/24′患6:ALё分′,014 Patt Na轟3:16Lヤ MЁblcむ RE IM8も tヽ6/5:te4/8工   も1ltuま   |I                     LTD. IALC2/2016        ,Deferred   l
124.05.2016              1              1

■Oiお       IRLA iお        Lお .No′DaL:6Si6jうう62i もさfer―   |

1欄恨椰雫1弾軍螂 littitF慾品to c.P爛辮.ハ  月 ^`^J ぅ o^行 ^^■
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1319品掲5υ∞
"″
AM W

lfO110Wed by reminder On 18.05.2015,DO leiers dated 23.07.2015 and 29.12.2015 tO expedLc
comments.case is deferred to o5.07.2016.

~「
高 面 両 面 F■外 、

・
百面 F……

IHQ File

FENPOLLIMITED
|

124113轟児50/Oo549/AM15/
‐RLA File

153/24/040/Ooo14/AM15/
Defer

IDate:05.07.2016

sent tO c&Pc on il.02.20151

and 29.12.2015ゎ expedhel

uEUrDru,; r ne Lommlftee noted that the firm,s application has beenfollowed by reminder on 1g.05.2015, Do retters dated 23.07.2015
comments. Case is deferred to 05.07.2016.

Party Name:TERUMo
PENPOL LIMITED ,Meet No/Date4/80-

IALC2/2016

124.05.2016

Status:
Deferred

:Lic.No/Date:5310018470
:14.01.2015

西通雨g応護ЬΠ

sent

and

IDefer      ‐

‐Date:05.07.20161

to C&PC on 11.02.2015

|

Case No=752780¨ ALC'たbi4 11鸞
添 .“申 Ⅲ iゞ

6｀  lMき も1、。わ轟8:4,86_ stitisl           l(

, .v)/z+tut+u/uu46//AMt5/ 15.01.2015 Date:05.07.2016Decision: The Comminee noted that the Jirm's application has been sent to c&pc on Ir.02.2015
i3'1"J"-"j,"0l"::Tli*:ji.1r;gr;30^,^1' Do retters'dated 23:07.20ts and 2e.12.20r5 to exnerrire,

―――・―マ̂― , vV ■ν ιιし10 u●ιυu ∠o.u/.∠ Ul) and 29.12.2015 tO expeditel
l lCOmments.case is deferred tO o5.07.2016.

27 Case No.:9/27/80-ALC2/2014  Parり
Name:KINECO KAMAN MeetNo/Date:4/80‐

W.^ND/is
Foreign Trade DeveloPment Offic::r
Directorate General of Foreign Trade

Department of Commerce

Status:



~「

    1器
P°ЫT鵬 ‐NHAPVT

障QFne     lRLA nL
101/80/050/00634/AM15/       :17/24/040/00180/AM15/       130.Ol.2015

Decision: The Committee noted that C&PC deficiency letter dated 18.04.2015 has been sent to the

firm on21.04.2015 to furnish reply. Case is deferred to 05.07'2016.
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虚脚
TI腿  霧Ψ
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たr  ~~~|

18日,311'1'111::~~~需
壼藷1蕗蕊 :41y 躍 器
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lecision, The Comminee noted that the firm's reply dated 07 .04.2015 sent to DHI on 12.04.2016 for

comments. Case is deferred to 05.07.2016.

ICase No.:58/27/80-ALC2/2014

~[111:ili::i:|

scnt to CだにPC on ll.02.2015

and 29.12.2015 to expedite,

ALC2l20l4PartyName:BoTlLoILMeetNo/Date:4/80-Status:case No':66127180- 
TooLS INDIA pvr ALC2,ol6 'Deferred

LTD(FORMERLY BAKER OrL 24.05.2016

,nq File RLA File Lic.No/Date:0510393197 Defer

:01/80/050/00691/AM I 5/ :o5l23lo40lo05l8/AM l5/ 16'02'2015 :Date:05'07'2016

39 Decision: The committee noted that the firm has been asked to furnish a certificate from the duly authorized

, offrcer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said

goods are required for petroleum operations vide letter dated 20.06.2014.

ln this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum and Natural

Gas has not been irinirf,.a by the firm in r/o the above mentioned Advance Authorization' Reference in this

,regardshasbeenmadetoTRU,DepartmentofRevenue'Replyisawaited'
Case is deferred to 05.07.2016.

Status:' 'c,," No.:16/27l80 -^LC2t20t4 Bffi'-]Xffii:1t-iiilt H$r%ilte:4/80- ,Deferred

LIMITED, 24.05.2016

RLA File Lic'No/Date:0410160192 Defer
HQ File

,31 :01/80/050/00641/AMl5/ :o4l24lo4ol0o2g3lAwlsl "24'02'2015 
rDate:05'07'2016

Decision: The committee noted that C&PC has been requested to reconsider their recommendation

(copy of the comments returned to c&PC on 03.02.2016). NC decided to remind c&PC to expedite

reply.
Case is deferred to 05.07.2016.
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Parり Name:DYNAMATIC
TECHNOLOGIES LIMITED,

IMcet No/Date:4/80-

ALC2/2016
24.052016
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IHQ File

101/80/050/00642/AM15/

~賠
λ刷:OЮ04:2晨my IDefer

‐Datc:05.07.201625.02.2015

Decision: The committee noted that the firm's reply dated 12.02.2016 has been sent to MSME
',18.02.2016 for examination and comments. Case is deferred to 05.01.2016.

oni

Mcet No/Date:4/80-

ALC2/2016
24.05.2016

Status:
Deferred

IIn thiS Case essentiality certincate,。 m Diectorate General of Hydrocarbons,Ministry ofPctroleum and Naturall

l黙 l鰤 榊 孵

r出 鳳 ‖メl盤 肌 ∬ TtttrⅧ
∝ 赫 翻 飢 蹂 ferenCe耐

1
|――――――――――……………………………………………二―=____～―――――…………………ニーー_=二___=__=… …二_………」

ICase No.:14/3/80‐ ALC2/2015  Party Name:BOTIL OIL

|

IHQ File

IT00LSINDIA PVT
ILTDrFORMERI′YR

Deferred100LSINDIA PVT       ALC2/2016
LTD(FORMERLY BAKER OIL 124.05.2016ILlD(「 ORMERLY BAKER OIL 124.05.2016         1

間玉面百
~~~~~~―――――宮孫斎孫扇而 面而

「

鳥ヽrIDcfer      .
IDate:05.07.2016101/80/050/00014/AM16/ |:05/23/040/00557/AM15/

Lic.No/Date:0510393507  1Dcfer

11.03.2015

lDecision:

V       ●Vν ′々 ′′V,V′ VVυ υ ′′AlVil υ′       11.υ D.Zυ lD              υ ate:u).u/.2016

34 DecisiOn:The cOmmittee nOted that the Arm has been asked tO fumish a cenincate,。 m the duly authorized
1  0価 Cer of DirectOrate Genera1 0f HydrocarbOns,Ministry of PetrOleum and Natural Gas to the effect that the said l

,goods are required for petroleum operations vide letter dated20.06.2ol4.
iTn +hi" 

^o.6 
a6-^-+:^l:+., ^^J:c^^.- .

llni'^:"::..:Yiili,y,:"rtificate from Directorate General of Hydrocarbons, Ministry of perroteum and

緯銘:ゝrtttL濡1猟コ彙
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)魃
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,partment of Revenue.Reply is awaited.

ICaSe iS deferred to 05.07.2016.

Case No.:35/3/80-ALC2/2015
Meet No/Date:4/80-

Natural

in thisI

編 藉 薦
―

Decision: The Committee
followed by reminder on
comments.

Parり Name:TERUMO
IPENPOL LIMITED

IRLA File
:53/24/040/00018/AM15/

1艦盤∵~聴
5316o18479

J
noted that the firm's application has been sent
18.05.2015, DO letters dated 23.07.2015 and

to C&PC On ll.o2.2015
29.12.2015 to expedite

rCase is deferred to 05.07.2016.

田 慇OЮ50Ю0020/AMlα   卜o523/040Ю0580ハMly  場嘉こぬち31;｀

V′ユυ
'ン
,鳳ン

ぢ∬ L5Ю■20161

1ttiま :I:‐ Tht ёふ島ふ品eι 五61とa thtt tiも 薔品;ξ a`詢お畠1。1五五:b``isさit to ё農lё 8五 il.0,。,6i51
foHO、ved by reminder on 18.05.2015, E》 O Ictters dated 23.07.2015 and 29。 12.2015 to cxpedite'
comments.Case is deferred to 05.07.2016.

,,,-,,,,--
\.W@)

o nffiffions
" Foreign Trade Development Officer

Directorate General of Foreign Trade
Department of Commerce
Udyog Bhawan, New Delhi

」

曜rT=1躙ぐ躙:脚酬̈ 師
♭           |

33 lDecision: The Committee noted that the firm has been asked to furnish a certificate from the duly authorized

,officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said
rgoods are required for petroleum operations vide letter dated 20.06.2014.

おじ品児50/00693/AM15/   醜 角]器0/∞543/AM15/    1譜灘 :∬袴
α05Ю393425 8鳶

L5些 20161
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it again to them for comments. Case is deferred to 05.07.2016.

「警…
薦2/2015‐寵配震焼嵩∬鍬鰐Ъ,殴釧Tα

″∞・
~~~雛

蕊蔦
~~

卜        |
Decision:The Comnlittee noted that the flrm's reply dated 15,03.2016 has been senttO MSME on

18.03.201 6 for colllinents.Casc is defcrred to 05.07.2016.

「            ~  |IHYDRAULICS INDIA PVT.  IALC2/2016
LTD,                 24.052016
■ … … … … ―

―
― ―

… ― ― ― ―
‐
一 ―

｀
一
―一 ― 一

―‐
一
―
一 ―

―
―

「

■

―

百 11(lil^_^´ 1^■

`ハ

2つ 0  1ヽ 。 金 、r        i

卜輛濡鶏蕊幕喜}~~既蒻蕊蔦1‐蕊二
「
~~日
沈露“雌 主壺型里唖|

‐―― ―́ ^^‐  ́     ｀″a■ ′

「

_^ハ 月 ハ1う nlκ :。

Decision:The Comrnittee noted thatthe flrm's reply dated 28.12.2015 sentto MSME on 04.01.2016 is

incomplete and decided to ask the flrm to sublnit complete reply urgcntly.
ICase is deferred to 05.07.2016.

‐Case No.:34/3/80‐ ALC2/2015  Party Namc:TERUMO

T lc;;"N;J:itstso-Airr06-ii"rtyNr-*hrErAFrM 
--*lM;N"/D"t"'.4/sG -- {st"t'---i

I I 
|uv''zvtr 

liniicailoN INDIA lltt-cztzorc iDeferred I

I I H;il; lztqs19Y- L*-ii ; mn ntr. 
-_.-- - iti..N"/D"t";34roo4ltn lD.f., i

l+r IHQ Pile
ll:0l/80/050/00l97/AMl6/\3aDafiaUoo263lAM|5l];lgbffiLllI i:::"::::.---:.-..'--..-
I F*trfi, Tl*-c.r;ittee noted ttrat tne rr.mt apptication nas been sent to cgPC on lr'oz'zorsl

1 li"il;"d br^.:,,

― ………… 赫 J七91   7~鴨 誦蒜瀞
~辮

lё aζも 6ヽ.:`3/3/80‐ ALc2/2015 Parり Name:PROMAC      Meet No/Date:4/80-    IStatus:
ENGINEERING INDUSTRIES ALC2/2016        1Deferred
l.I、 ′=↑口R                   つ/1nく つ∩1パ              :

:s ,0il8o7os0/00065/AM l6l :0712410401004731AM151 26'03 '20t5

Decision: The Committee noted that the firm's reply dated 22'03'2016 has been sent to DHI on

1響〔l:麗∫器Tう帆6_

|  ‐                     IPENPOL LIMITED

‐ ‐Case No.:8/9/80‐ ALC2/2015  Parり Name:SOPLAR INDIA  Mcet No/Date:4/80-
|  |                    IPVT・ LTD,              1全 IC2/201f|I         FVLLlり

,     
随ぢ抗せ



圏愛琶嚢霊薫:‐.・

2015,26.08.2015 md agah on 07.10.2015 b etted■ e comme血

IHQ File ~~  ~~…
…~~

a3 
:O VSOIOSO/O0189/AM l6l

Parり Name:INTERPUMP
HYDRAULICS INDIA PVT
LTD.,

RLA File

:04/24/040/00053/AM16/

IMcet No/Date:4/80-
lALC2/2016

24.05.2016

‐
Lic.No/Date:0410160639

105.06.2015

1鵬di
l     :

1臨高漱
IDecision:The COmmittee noted thatthe nrm's reply dated 28.12.2015 sentto MSME on 04.01.2016 is
incomplete and decided to ask the f1111lto subrnit complete reply urgently.

iCasc is deferred to 05.07.2016.

FIT:TLC2/201「珊獅潔猾騎
~1襄

凝窄
耐~諄静

~~|

♭   1   議榔げ識蕊|

,Decision: The committee noted that the firm's reply dated 28.12.2015 senr to MSME on 04.01 .2016 is'incomplete 
and decided to ask the firm to submit comprete reply urgently.

,Case is deferred to 05.07.2016.

ICase No.:1/6/80‐ ALC2/2015
~…
謳薦
~

IDeferred

|

10

i;r;ptii;;ii;;
to send it to the

吟
HARADHAN DAS

Foreign Trade Deve:opment Omcer
Directorate Ceneral cf「 。

・1- ‐ ‐10

DeDartment olし ol11:.じ
`し

0

vide ID
firm to

Party Name: LARSEN &
ITOUBRO LIMITED

Difference in export & import items.
Separate quantities of pipe & Fittings in export item.
Quantities of pipes in meters & Fittings in Nos. (Export item) in addition to their weights.
Quantities of import items at Sl. No. 1 & 2 in Nos. also in addition to their weights.
Quantity of import item at sl. No. 3 in meters also in addition to its weight.
lnformation in respect of sl. No. 5 & 11 of standard Deficiency Format, export product wise.

iCaSC iS deferred to 05.07.2016.

‐
Case No.:6/1/80-ALC2/2016

1.

2.

3.

4.

5.

6.

F |

」



IHQ File
:01/80/050/00464/AM16/

RLA File

:03/95/040/01011/AM15/

画面2016 ~~~~~―|    
―

鰈
面10796881~脇再

Mcet No/Date:4/80‐

ALC2/2016

Decision: The Committee noted that DIPP has raised deficiency in the firm's application vide ID No.

l2l4ll2Ol6-TSW/47 dated 24.05.2016 as under and decided to send it to the firm to furnish reply:-

1. Net weight of indigenous items in the export products.

Z. lnformation in respect of Sl. No. 5, 11 & 14 of Standard Deficiency Format, export product wise.

3. For net weight of components to be manufactured from import items at Sl. No. 1 to 5, details of

components with net weights thereof may be indicated'

4. euantities of import items at Sl. No. 6 & 7 in Nos. also in addition to their weights.

5. euantities of import items at Sl. No. 8 & 9 in meters. also in addition to their weights.

6. Detailed calculations for the quantities of import items at Sl. No. 8 & 9 supported by length and

number of pipes/tubes in the export product.

,Case is deferred to 05.07.2016.

148

Status:

TOUBRO LIMITED Deferred

24.05.2016     :     |

1鵠蹴:j:li:51↓|:  胤崩l:υ:|:1'1↓l  iC・
NルDatよ 631079`な角●:拮:~ |

5/    125.06.2015         1Date:05.07.2016.

lbι tiζ iふn:十五ιёもmふ i4te noita titt bIP'iよ ζ iaised derlciency in the flrm's application宙
dcID No.

112/41/2016-´
「 SW/48 dated 24.05.2016 as under and dccided to Send itto the flrin to funlish reply:―

     ‐

L. Net weight of indigenous items in the export products'

2. lnformation in respect of sl. No. 4 & 5 of standard Deficiency Format.

, 3. lnformation in respect of Sl. No. 11 of Standard Deficiency Format for import item at Sl' No' 10'

: 4. Quantities of import items at sl. No. 3 & 8 to 11 in Nos. also in addition to their weights'

5. Quantities of "Test coupons" in import item at sl. No. 10 and justification for its quantity'

Case is deferred to 05.07.2016.
1___ ______― ―
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HQ File
一輌 願面而r"ctr  l

―
赫

「
Meclttb許3ユ7§」

~

:ALC2/2016
124.05.2016

30.06.2015

Status:
Deferred

_  IDtteЮ
5.0■■■

|

９』
ロ
ー
ー
ー
ー

|:01/80/050/00463/AM16/ 103/95/040/00969/AM15/

Decision: The Committee noted that Opp has raised deficiency in the firm's application vide ID No'

litiltzoto-Tsw/4g dated 24.05.2016 as under and decided to send it to the firm to furnish reply:-

1. Net weight of indigenous items in the export products'

2. lnformation in respect of sl. No. 4, 5 & L4 of standard Deficiency Format'

3. For net weight of components to be manufactured from import items at sl' No' 2 & 3' details of

components with net weights thereof may be indicated'

4. tnformation in respect of Sl. No. LL & L2 of Standard Deficiency Format for import items at sl'

; r No.2&3.
I i 5. qr..,,,i"r of import items at Sl. No. 4, 5, Lo & 11 in Nos' also in addition to their weights'

| 16. Quantities ofirnport items at Sl.No. 6 to 9 in meters also in addition to their weightS.
7.  Deta‖ ed Calculations for the quantities ofimport ltems at Sl.No.6 to 9 Supported by length and

number of pipes/tubes in the export products'
1  1             

・  ・

―一 ― ― 一
―一 一 ―
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1医 is deferred to 05.07.2016.

「 F…

8/80‐ALC卿 51響
聰 D  ~町

|               ‐ |

| | |:09/24/040/00218/AM16/ 13.07.2015
1501    …………………     |・

υンZ"′υ,υ /υυZ10/′

‐Decision:The COmmittee nOted thatthe Arm has not replied to the deflciency(raiSed by MSME vide
IUO Note No.TL-13024/32/2016-MMM&A― DCMSME dated 10.02.2016)letter sent to the fli11l on
09.03.2016 and flnal reminder on 28.04.2016 through email and decided to reieCt With directiOn to tlle‐

■rm to pay applicable custOm duty whh interest for EODC.

RA may take further necessary action accordingly.

卜臨

‐Case No.:1/18/80‐ ALC2/2015

「 P面
蔽

Pa●y Name:FREEDOM     Mcct No/Date:4/80‐
10PTHALMIC PRIVATE ALC2/2016

Status:
Deferred

Defer
一

|

Decision: The Committee noted that the firm's application has been sent to C&pC on, corTrrrlonts. Case is deferred to 05.07.2016.

IRLA File

105/23/040/00121/AM16/
Lic No/Date:0510394997

20.07.2015

Date:05.07.2016.

18.02.2016 forl

Status:
Deferred

ヽ
|

|

IHQ File

Paty Name:DAYCO POwER  Meet No/Date:4/80-
TRANSMISSION PVT.LTD. IALC2/2016
.                            124.05.2016

i52
,

101/80/050/00001/AM17/

IDecision:The cOmmiiee nOted thatthe
,comments.

Case is dcferred to 05.07.2016.

firm's application has been sent

Case No.:2/ll8/80-ALC2/2015'parryName:NUCON

to ⅣISME on 06.04.2016 fbrl

153

ltaSe NO・ :2/18/80‐ ALC2/2015  Parり Name:NUCON        Meet No/Date:4/80‐      status:
|                     .AEROSPACE PVT LTD     IALC2/2016          1Reiected

つ′ nく ぅnl`124.05.2016              .           ‐

HQ nie bi′:6/6`b/66bウ 4/AMlひ RLA iお       ~亡 ぉ.、も/bitま 0う 10662423 1    1
1              109/24/040/00245/AM16/    31.07.2015       1     1

つ∝おbr Ttt comm競∝面
`古

品品Яtt his驚
雪鳳1∫t党を,1霊虫潔営〕僣辛7+|IUO Note No.TL-13024/32/2016-MMM&A― DCM〔

留 lξ:」紺11111螺庶
rttl難・

侃 懲 器 嗜δtthnd“
d“dm珂 ∝t輌ぬdК面∞Юmel

RA may take further necessary action accordingly.

| IISt｀よ:''iた0_ALё,ゎolと  ,laぉ ヽa島さ:A良むЁttёtt   Mさ もt、6′bttiさ :4た6-  
‐

もiitis:   |
1 1                 ‐MITTAL DHAMM       IALC22016        Deferred   l
l  l                    PROCESSING PVT.LTD.   24.05.2016                    1
54 1HQ Fii3         

‐
    1lLA「 i18           

‐ ‐
titiヽ 3′b18:6b lbラ 0恵b`i lうもfei      l

l 101/80/050/00002/AM17/   :o3/94/040/00286/AM16/   1lo.08.2015       1Date:05.07.20161

1臨潔需1酔濡 漁潔魔需需譜書薫1漱i電話ζ嵩議高品,|
12           
卜」‖
`鯰



``Sl.No.3,4,5&:

with calculation''

1l of Standard】〕eflciency Follllat''and also mention speciflc name ofthe export

一　
　
　
ｍ

一　
　
　
ｅ

ICase is deferred to 05.07.2016.

Par″ Namc:BHARAT HEAVY
ELECTRICALS LIMITED

13.08.2015

Decision: The Committee decided to withdraw the case from the meeting as thc casc、 vas already.

,pprOVel in MCetingNo.01/80 dated 12.04.2016. |

I  Case No.:3/12/80‐ ALC2/2015 Parり Name:IND― SPHINX
,  I                    PRECISION LTD.,

IL_  ___IRLAFile   ~~
lr′ IHQ File       _ _     ^^.^.′ ^・ ^′^^^^^′・―・/′

HQ File RLA File ,Llc.No/Lrale:zztwtrsuL t)oLct

so 
'oilirjl6s0/002s0/AMl6/ 

:221241040100033/AMl6/ o2.os.2ots Date:05'07'2016

Decision: The Committee noted that RA has not confirmed that the above mentioned AA has been

obtained on repeat basis and decided to send a reminder to RA to confirm the status of the case'
I l^ A.na^niz I

| ICaSe is deferredto05.07.2016. |

,Case No.:6/4 180-ALC2/2016 Party Name: DOOWON Meet No/Date:4/80- Status:
l-""" i,rrrrnvnrrvF qvsrFMs IALC2/2016 lDeferred

IDecision:The Committee noted that the fIIlll's application has becn senttO MSME on 24.05.2016 forl

Fttmentゝ caseお

“
trred b 05.07.2016.

一 ―
―
一
一

一 ― 一 一 一

        麗

T-8r." Nr.,v4l80-ALC2t20l6 @--iM;N"/D;;;/8G--*mrt,*-*l
I t irNousrnrEs PVT LTD ',.uczt2ot6li[s]iir.i I i

i inq t*- - i*to File ^.- -.- trf*::''o:ros03a0r-l- 
- 

.

i i'oirsotos otoot4T/Awtl/ \:03/95l040l0og73luur6l '17.03:016 - l i

lt' t ;;;r;";; - ih" --c.-r,ttt"; ."t"a -th;* RA;'- Mr;b;i --il ilf"..;d .vide . lt"l 
I

I iN"^oilq i,rcqorcogly AMt6l253 dated 1 7.03 .2016 that the above mentioned AA has been issued. 9nl"t I

i li" N., basis in terms of GN-4 of Engineering Product/Repeat basis in terms of Para 4.7 read wlth ParaJ

i l;.i.I ti-i.z otttrlP (vol.I) and decided to close the case' 
I

I l* may take further necessary action ":":td''gly:

13 *o*ffi=
*tffimn,$ffi+lq"

r57 IHQ File iru-n nite i!1":lo]?.u1":rr ruuruzJJ :r-'ErEr

I :01/80/050/00003/AMl7/ 1:33/241040100007/AM16/ i07.10'2015 iDate:05'07'2016 
i

I f""*"*-n* ;MSIV'IE 
";06'0a'2016 

forl
l

IMcet No/Date:4/80-

IALC2/2016
124.05.2016
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.61

ICase No.:3/4/80‐ ALC2/2016   Parw NameiSULZER PUMPS  ‐Meet No/Date:4/80-
INDIA LIMITED        IALC2/2016

.24.05.2016

IHQ File

~IRLA 
Πb

~Lic.No/Dttα
0310803477 1

:01/80/050/00l45lAMl7l i03l951040100996lAMt6l .21 .03.2016

Decision: The Committee noted that M, Mumbai has informed vide letter
No.03/95/04019961AM161253 dated21.03.2016 that the above mentioned AA has been issued on Net to
Net basis in terms of GN-4 of Engineering Product and decided to close the case.
RA may take further necessary, action accordingly.

IALC2/2016
.24.05.2016

'Status:

Closed

Status:
Deferred

師
~

:01/80/050/00466/AM16/ :09/24/040/00736/AM16/ 29.032016 Date:05.072016

DecisiolI)ecisiOn:The(3ominittee noted that hard cOpy Ofthe application ofthe flrm has not been received and l
and l

decided to remind RA&flilllto send hard cOpy Ofthe application to DGFT(HQ)fOr ixatiOn ofnorms.|

‐Casc is dcfcrred to 05.07.2016.

ICase No.:4/4/80¨ ALC2/2016   Paty NameiSCHOTT KAISHA Mcet No/Date:4/80-     istatus:

1     円

VA‐ ЫM‐ D  I帰

郷 ∵   F10Sed
lHQFile         ~~~~~~IRLA File                              l
162101/80/050/00146/AM17/    1:o3/95/040/01o19/AM16/    31.03.2016

: :Decision:The cOmmitee nOted that RA,Mumbai has infolllled vide leter No.03/95/040/1019/AM16

:面訂蒟葛3ち流II嘉
・‖:L::∬芯ttt」獣硫∫:::II出:::FIttI猟ぎ鮮l鼎fW謙二|:

|1総 織 、鳳 :r糧尋 げ 駕 :1犯 獅 11lliddedmd∝
e tte cttQ

IHQ File              ‐RLA File

IParサ Name:
LIMITED

し̂赫

IENGINEERING PRIVATE
:LIMITED

IRLA File

l:05/23/040/00564/AM16/

noted that the flrm's applicatiOn

1覇
萬面π肩而而而面覇

~D嘉

「

~~~~

|

螂
TMAI濶
抑_

;o: j,oiririios o/ oot 44 / AMt 7 /

Decision: The Committee
comments.

|ll:li:ll::lil:|:::lilllil:|||::::||lilili::|::|||:::|||:|

uo Pj:i.,,^":;T:.9:..ittee noted that DIpp has raised deficiency in the firm,s uppli"utiln;;;ffi:.
12/41/20.16-TSW64 dated24.05.2016 as under and decided to send it to the firm to furnish reolv:- l

Case is deferred t0 05.07.2016.

| ^… …… V・ ∇八Ψ"′ V可 …ιしu4_.υ υ.乙υ10 4s ulluCr anc cec10ed to scnd lttO the illllto fumish reply:‐    11 i l. lnfOrmatiOn in respect of sl.No.3′ 4′ 5′ 11&14 of Standard Denciency Format′ expon producti
l i    WiSe.WIS€.

2 Quantity of import item at Sl. No. 2 in meters also in addition to its weight.3' Detailed calculations for the quantities of welding materials required for overlay ( sl. No. 5 to' 7) supported by overlay areas and thicknesses.

脚慇悧捕鵬
DeDartment Of 99mmerte

14



65器品児50Ю 014ツAM17

case tt deferreyt。面5.07.2016.~~~~~~

Status:
Deferred

Lic.No/Date:0510398480 1Defer      l
12.05.2016         1Date:05.07.20161

RLA File

:05/24/040/00044/AM17/

盟脚l鵬∬骰脱‖T蝋Ⅷ瑞手糧瑠認思1:tЪ冨絶
=蹴
i∬:鷲:謂 |

Case is dcferred to 05.07.2016.

S.No.82

D.ci.ior[ The committee decided to ratify the norms based on the written recommendation of DIPP

vidcID No.12/41/2016-TSW/A‐ 04 dated 24.05.2016 as under:―

L. List of import & export items along with their quantities and weights may be specified as Per

enclosed Annexure-1 & Annexure-2 respectively'

lmport items at sl. No. 1,2,3,g,lg,20,2L,22 & 23 of the list of items (Annexure-1) may be

allowed on net to net basis with accountability clause'

lmport items at Sl. No. 4, 5 & 10 to 18 shall be of relevant grade and size as contained in the

export products and their quantities may be allowed as 1'02 Kgs'/Kg' content in the export item'

Quantities of import items at sl. No. 6,7 &g (welding consumables) may be allowed as applied

for i.e. Nil, 1048 Kgs. & 1650 Kgs' respectively'

RA may take further necessary action accordingly'

S.No.83

vISME Bangalore has been senttO
Decision:The Comlnittee noted that valuation report received from I

NIISME on 03.08.2015 fo1lowed by reminder on 08.01.2016 for examination and COnlinents.

Case is deferred to 05.07.2016.

S.No.84

2.

3.

4.

CaseNo. A-04 M/s. Larsen &
Toubro Ltd.,

/00443/AM15/DE

S.I

Lic.No.&date

0310787646

dt.05.08.2014
Meeting No.04/17 RLA,No.03/95/039/00001/Aヽ 415

Date:24.05.2016 Request for ratification of nonns

HQFoNo.01/80/162/00101/Aヽ415/D

ES.I

Lic.No.&
date

case No.A/R-48 M/s. Pranita

Engineering
Solutions Prt.

Ltd.,

0710059077

dt.13.08.2008
Meeting No.04/17 RLA,No.07/24/04U/UU16〃 AIVIUソ

Datc:24.05.2016 Request tbr tixatton ot norms

HQFoNo.01/81/050/00071/AM15/

DES.I

Lic.No.&
date

case No.A/R-150 M/s. Poly

Medicure Ltd.,
0510380665

dt.03.03.2014
Meeting No.04/17 RLA,No.05/24/040/UU44〃 AIVl l牛

…

r re
Date:24.05.2016

15
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Decision: The Committee noted

comments on 05.02.201 5 followed
C&PC to expedite comments.

Case is deferred to 05.07.2016.

that firm's request

by reminder through

dated 30.09.2014 has been sent to Cだ 陀PC for

DC)letter dated 23.07.2015 and 29.12.2016 to JS,

Decision: The Committee noted that the firm's reply dated 18.05.2016 has been received and is beingsnt
to DIPP for examination and comments.
Case is deferred to 05.07.2016.

Decision: The Committ"" d""iO written recommendation of DHI videID No. Nil dated 24.05.2016 (copy to be sent to the firm and RA).

RA may take further necessary actiOn accOrdingly.

S.No.87

Case No. A/R-
ll6

NI1/s.ISGEC

Heavy

Engineering

Ld。
,

Yan■unanagar

HQ「 .NO.01/80/050/00357/AM14/DES.

I

Lic.No.&
date

ル〔eeting No.04/17 KLA No.05/23/040/00263/ANI114 0510366797

dt.25.09,2013
Date:24.05.2016 Request for correct import item No.27

of norms

――― ――――‐ ‐ヤ“Ⅲ“““し■ しv L■ 1■ ■1111l Lυ lullllsu rcplyfaHhg whたh the case wiH be ttected wtthout fu■ hcr nodce w■hd■ectbn tO thc■ lHl tO pay applた abた
custom duty with interest fOr EODC.HOwever,Firln has sOught time tO fumish reply vide email dated

12.04.2016.

Case is deferred to 05.07 .2016.

|       |Decision:The cOmmittee nOted that the f11lH has nOt replied tO the deflciency(raised by DIPP)letter sent

to them on 03.02.2016 through email and decided tO send rlnal reminder tO the fllHi tO funlish reply

らilinσ 、.′hirh+ム 0^ぅ。_●●,11l L^_^1__ぇ _J  ・■    ^  .

S.No.85

Case No.A/R-57 M/s.God可 &
Boyce Mfg.

Co.Ltd.,

Ⅳfumbai

HQF.No.01/80/050/00089/AM15/DES.

I

Lic.No.&
date

4ヽecting No.04/17 RLA,No.03/94/040/01044/AⅣ l14 0310771884

dt.25.02.2014Datc:24.05.2016 Requcst fOr change Of Net Weight of

cxport itcm at sl.No.1,2,3,4,5,6,9 and

10 ofn0111ls

S,No.86

Case No. A/R-
lll

M/s. Larsen

and Toubro

Ltd., Mumbai

HQF.No.01/80/050/00015/AM13/DES.

I

Lic.No.&
date

0310683916

dt.29.02.2012

4ヽeeting No.04/17 RLA,No.03/95/04o/oo953/AM12
Date:24.05.2016 Request for amendment of norms

M/s.Larsen&
Toubro

Lirnitcd,

Murnbai

HQF.No.01/80/050/00490/AM15/DES.

Meeting No.04/17 RLA,No.03/95/040/Oo769/AM12 0310676564

dt.13.10.2012
Datc:24.05.2016 Request for revision of norrns

S.No.88

＆０ＮＬｉｃ．仙



Decision:The Committee decided to modify the nolllis baSed on written

ID No.Nil dated 24.05.2016(copy tO be sentto the f1111l and RA).

RA may take further necessary action accordingly.

S.No.89

Decision: The Committee noted that DHI

following information for consideration :-

``Speciflc name ofthe auxiliary and import quantity

Case is deferred to 07.05.2016.

S.No.90

recommendation of DHI vide

representative present in the meeting has requested for thc

used in manufacture"

Decision: The committee noted that DHI representative present

the firm's request dated 26.09'2015 and decided to ask the firm

cOnsideration:―

``Speciflc calculations for changes With reason''.

Case is deferred to 07.05.2016.

S.No。91

Decision:The Committee noted

08.01.2016 for comments.

Case iS deferred to 05.07.2016.

S.No.92

tnut tn" firm's request dated 18'09'2015 has been

in the meeting has raised

to submit the following

deficiencies in

information for

sent to DHI

Case No. A/R-
144

Mys.L&T―

MHI Boilers

Pvt.Ltd。 ,

NIlllmbai

HQF.No.01/80/050/00815/AMl1/DES.

I

Lic.No.&
date

Meeting No.04/17 RLA,No.03/95/040/00824/Aヽ 411 0310610931

dt.13.01.2011
Date:24.05.2016 Request for amendment of norms

HQF.No.01/80/050/00417/ANl12/DES.

I

Lic.No.&
datc

Case No. A/R-

145

M/s.Larscn

and Toubro

Ltd。 ,ヽ4umbaiMeeting No.04/17 RLA,No.03/95/040/00648/AM12 0310665958

dt.18.11.2011
Date:24.05.2016 Request for amendment oI nolTns

面函雨面面薫両面面0171/AM13/DES.
I

Lic.No.&
date

Case No. A/R-

146

M/s.Larsen

and Toubro

Ltd.,Mllmbai
0310697187

dt.01.06.2012
Meeting No.04/17 RLA,No.03/95/040/0008′ 〃AⅣllj

Date:24.05.2016 Request for amendment or nonns

50/00170/AM12/DES.

I

Ｌｉｃ．赫

No.&
Case No. A/R-

148

N1/s.Larsen

and Toubro

Ltd.,ヽ4umbai
0310640468

dt.05.07.2011
Meeting No.04/17 RLA,No.03/95/04U/U0100/AlVll D∠

Date:24.05.2016 Request for amendment or norns

17



Decision: The Committee noted that DHI representative present in the meeting has raised deficiencies in
the firm's request dated 26.09.2015 and decided to ask the firm to submit the following information for
consideration:-

"Specific calculations for changes with reason,,.

Case is deferred to 07.05.2016.

SoNo.93

Case No. A/R-
1s5

M/s.ISGEC
Hitachi ZOsen

Ltd。 ,Noida

HQFoNo.01/80/050/00251/AM16/DES.

I

Lic.No.&
date

0510394942

dt.17.07.2015

Meeting No.04/17 RLA,No.05/23/040/00143/AM16
Date:24.05,2016 Request for revision of norms

Decision: The committee noted that the firm has not replied to the deficiency (raised by DIpp vide IDNo'12/30/2016-TSw dated 12.04.2016) letter sent to the firm on 28.04.2016 and decided to send finalreminder to the firm to furnish reply failing which the case will be rejected without further notice withdirection to the firm to pay appricabre custom duty with interest for EoDC.

Case is deferred to 05.07.2016.

S.No.94

Case No. A/R-
157

M/s.Radiant

lndustries,

Punc

llЧ
「・
NO.U1/80/050/00394/AM12/DES.

I

Lic.No.&
date

Meeting No.04/17 氏LA,INo.51/85/040/00183/Aヽ イ19 3110051726

dt.07.12.2011
Datc:24.05.2016 xequest tor revision of norms

c--^-,Decision: TheUecision: The Committee noted that
0 1.03.20 I 6 for comments.

Case is deferred to 05.07.2016.

the firm's request for revision of no.rr., frus been Sent to E)H1 0n

DecisiOn:The COmmittee noted that

23.02.2016 fOr cOminents.

Casc is deferred tO o5.07.20]6.

S.No.96

the firm's request dated 12.01.2016 has been sent tO c&PC On

S.No.95

Case No. A/R.
1s8

M/s.
Powerwind
Limited,
Gurgaon

HQF.No.01/80/050/00180/AM16/DES.

I

Lic.No.&
dateMeeting No.04/17 氏LA,No.u)/24/040/00614/AIИ 15

Requestおr fxadOn ofnorrns
0510394137

dt.07.05.2015
Date:24.05.2016

Decision:

ルys.L&T_

MHI BOilcrs

Pvt.Ltd.,

Mumbal

HQF.No.01/80/050/Oo349/AM16/DES.

Meeting No.0all7 RLA,No.O@ 0310798539

dt.27.08.2015
Date:24.05.2016 Request for amendment of itern

descrlption OfExport Product Ofn0111ls

Case No. A/R-
160 Lic.No.&

date

18



Decision: The Committee decided to reject the case as DHI, the Technical Authority,

meeting did not agree to the request of the firm dated I1.01.2016.

RA may take further necessary action accordingly.

S.No.97

present in the

the firm's request dated 02.01.2016 has been sent to MSME on
Decision:The Committee noted that

23.02.201 6 for conlinents.

Casc is deferred to 05.07.2016.

S.No.98

Decision:The Committee noted

23.02.20 16 for cornlnents.

Case is deferred to 05.07.2016.

S.No.99

that the fl1 111's request dated 13.01.2016 has been sent to C&PC

ntto DHI ol 108.04.201 6 for colnincnts.
Decision:The Committee notcd that the flilll's requ

case is deferred to 07.06.2016.

S,No.100

辰III量1下
=万===雌==幕=肩

軍百高祥再覇肩て五万藻悪扇藻再高品■entto DHI on 08.04.2016 for comments.
Decision:The Committec noted thatthe flrm's requc

Case is deferred to 07.06.2016.

S.No.101

Case No. A/R-
r63

NI1/s.Boysen

lndia Ltd.,

Uttcr Pradesh

HQF.No.01/80/050/00138/AM16/D

ES.I

Lic.No.&date

Meeting No.04/17 RLA,No.05/23/040/00096/AM16 0510394521

dt.10.06.2015
Date:24.05.2016 Request for fixation of norms

Case No. A/R-

r64

NI1/s.BIO―

TECH Vision

Care Pvt.Ltd.,

Ahedabad

HQF.No.01/80/050/00120/AM16/D

ES.I

Lic.No.&date

0810135195

dt.06.05.2015
Meeting No.04/17 RLA,No.08/24/040/00023/AIVl1 0

Date:24.05.2016 Request for revision of norms

HQFoNo.01/80/050/00640/AMl1/D

ES.I

Lic.No.&date
Casc No.A/R-01 M/s.

Ognibene

lndia Pvt.

Ltd.,Pune

3110045249

dt.27.10.2010
Meeting No.04/17 RLA,No.31/24/040/OUljソ /AIV11 1

Date:24.05.2016 Request for fixation ot norms

HQFoNo.01/80/050/00704/AM10/D

ES.I

Lic.No.&date
Casc No.A/R-02 M/s.

Ognibene

India Pvt.

Ltd., Pune

3110041696

dt.27.01.2010
Meeting No.04/17 RLA,No.31/24/040/0021〃Aハ41U

Date:24.05.2016 Request for fixation ol norms

HQF.No.01/80/050/00348/AM14/

DES,I

Lic.No.&date
Case No.A/R-03 M/s.L&T―

MHI Boilers

Pvt.Ltd。 ,

Ⅳlumbai

RLA F.

No.03/05/039/00004/AMll

0310760909

dt.06.12.2013
Meeting No.04/17

Date:24.05.2016 Request for amendment or noffns
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S.No.102

Case No.A/R… 05 M/s. Larsen

& Toubro

Ltd., Mumbai

HQF.No.01/80/050/00245/AM16/D

ES.I

Lic.No.&date

Meeting No.04/17 RLA,No.03/95/040/00037/AⅣ 〔16 0310796959

dt.30.06.2015Date:24.05.2016 Request for revision of norms

Decision: The Committee decided to modify the norms based on written recommendation of DHI vide
ID No. Nil dated 24.05.2016 (copy to be sent to the firm and RA).
RA may take further necessary action accordingly.

Decision: The Committee noted that
08.04.201 6 for comments.
Case is deferred to 05.07 .2016.

the firm's request dated 25.02.2016 has been sent E)IPP On

Decision: The Commin"" O""tr" recommendation of DIpp vide ID
No.12/41/2016¨ TSW/A/R‐06 dated 24.05.2016 as under:‐

・ 1:躍i漢器1椒1緊b器思TAWⅧ嘲

RA may take further necessary actiOn accOrdingly.

S.No.104

for overlay has been allowed with 10 %

Case No.A/R‐ 07 M/s.ISGEC
Hitachi zOscn

Ltd.,Noida UP

HQF.No.01/80/050/00157/AM16/

DES.I
Lic.No.&
date

Meeting No.04/17 KLA,No.05/23/040/000797/Aヽ (16 0510394649

dt.22.06.2015
Date:24.05.2016 Request for quantity of import itern

No.l8 as applied 2500 Kgs. of
norrns

Decision: The Commir,. 
. r,N o.l2 / 4 I I 20 I 6-TSWA/R-06 dated 24.05 .20 I 6 as under: _

l' Quantity of import item at sl. No. 10 (FCAW wire) for overtay has been allowed with 10 %wastage instead of 40 % claimed by them.

RA may take further necessary action accordingly.

S.No.l05

S.No.103

Casc No.A/R¨ 06 M/s.ISGEC
Hcavy

Engineering

Ltd.,

Yamunanagar

HQF.No.01/80/050/00144/AM16/

DES.I
Lico No.&date

0510394578

dt.16.06.2015

NIleeting No.04/17 RLA,No.0523/040/00071/AM16
Datc:24.05.2016 Request for quantity of import item

No.l0 as applied 402 Kgs. of norms

Case No. A/R-10 M/s. Force
Motors Ltd.,
Pune

HQF.No.01/80/050/00866/AM08/ Lic.No.&date

Meeting No.04/17 RLA,No.31/24/040/00129/AM08 3110o30028

dt.27.07.2007
Date:24.05.2016 Request for revision 

"f 
rr".r",
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Decision: The Committee noted that the firm's request has been sent to DHI on 08.04.2016 for comments.

Case is deferred to 07.06.2016.

S.No.106

Case No.A/R-151 Ⅳ1/s.Micro― Tech

C.N.C.Pvt.Ltd.,

Hosur   Tarnil

Nadu

HQF.No.01/80/050/00207/AM13/

DES.I

Lic.No.&
date

Meeting No.04/17 RA.F,No.07/24/040/00096/AM13 0710088933

dt.15.06.2012
Date:24.05.2016 Request for revision of norm

Decision:The Committec

29.09.201l based on written

the f1111l and RA).

a""ia"o to modify th" *.*. on repeat basis of AA No'0710082914 dated

recommendation of DHI宙 deID No.Nil dated 24.05.2016(copy tO be sentto

RA may take further necessary action accordingly'

S.No.107

S.No 108
HQFoNo.01/80/0507oo446/AM16/

DES.I

Lic.No.&date
Case No.A/R-31 Ⅳ1/s.ヽ4icrOn

lnstrumcnts

Pvt.Ltd.,New

Dclhi

0510397310

dt.15.01.2016
Meeting No.04/17 RLA、 No.0)/24/U4U/UUDUノ /AIVll

Date:24.05.2016 Request for revtston or norllrs
PP viI "*"-' - ""-'-- - - I ' ;;;l ;;^ :::;- ;;";.{ ^*rinen recommendation of D

Decision: The committee decided to modify the norms based on written recommen

ID No.12/41/2016-′「 SW/A/R‐ 31 dated 24.05。
2016 as under:¨

/00379/AM14/

DES.I

Lic.No.&date
Case No.A/R-30 M/s.ISGEC

Heavy

Enginec五 ng

Ltd.,

Yamunanagar

0510369372

dt.25.10.2013
Meeting No.04/17 RLA,No.05/23/040/00302/AIV11 4

Date:24.05.2016 Request for revision(due to cnange

in design of the equiPment) of

norrns
on written recommendation of DIPP vide

ID No. 12l4ll2Ol6-TSW/A/R-30 dated 24'05'2016 as under:-

1. Net Fabricated weight of export product at sl. No'1 may be modified as 805'988 MT'

2. Quantity of import item at sl. No. 2 may be allowed as 8 Nos' on net to net basis' Duty free

weight of this iiem may be allowed as244L3 Kgs. inclusive of 48.9 % wastage after 20 % recovery

from scraP.

3. lmport items at Sl. No' L3,17,18, 19 & 21 may be deleted'

RA may take further necessary action accordingly'

ide

L. Net weight of export product may be specified as726'2 Kgs'

2. euantity of import item may be allowed as 3115.4 Kgs. as 4.29 Kgs'/Kg' content in export

product after taking 6% recovery from scrap'

RA may take further necessary action accordingly

S.No.109
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Casc No.A/R-32 M/s.Larsen&
Toubro

Lilnited,

R4umbal

HQF.No.01/80/050/00351/AM16/

DES.I

Lic.No.&datc

Meeting No.04/17 RLA,No.03/95/050/00249/ANI11 6 0310798796

dt.10.09.2015Date:24.05.2016 Request for revision of norms
Decision: The Committee noted

19.05.201 6 for comments.

Case is deferred to 05.07.201 6.

that the fIIHl's request dated 21.04.2016 has been sent to DIPP on

S.No.110

Case No.A/R-33 M/s. Lloyd
Insulations

(India) Ltd.,
Mumbai

HQF.No.01/80/050/00838/AⅣ 〔07/
DES.I

Lic.No.&date

Meeting No.04/17 RLA,No.03/95/050/00941/AM07

RLA,No.03/95/050/01078/AM07
(i)0310406190

dt.01.11.2006

(ii)   03104104

60

dt.01.12.2006

Datc:24.05.2016 Request for clubbing of two
advance authorizations of norms

Decision:Shri Ashok P.Maniar appeared before the NoHlls Conllnittee fOr`Personal Hearing'On behalf

of the f11111. He inf0111led that the■ lHI was issued twO Advance AuthOrizatiOns bearing Nos.0310406190
月̂`^J nl ll ^AA/   1 ^^● ^● ●̂.´ ^ ●    ́_dtted佃 .H2o06 and 0310410460 dtted OL122006お r tte same pr島証IIIl馬

^ぷ
ξ淵ふ轟高IilnpOrt and export ObligatiOn. Now fOr redemptiOn Of the abOve mentioned 

●ⅣO licences clubbing is
required as supplies were for the same pracct.Hc also fumished statement shOwing the expO“

and impo威
items as a1lowed to them by Norms Committec(cOpy to be senttO RA).

Norms committee deliberated on the issue and as supplies were for the same projects, it wasdecided to allow the clubbing of the two Advance Authorizations bearing Nos.0310406190 dated0l'll'2006 and 0310410460 dated 0l .12.2006 for the purpose of redemption of the two AdvanceAuthorizations mentioned above as per statement enclosed.

RA may take further necessary action accordingly.

S.No.l I I

Casc No.A/R-34 M/s.L&T_
MHPs BOilers

Pvt.Ltd。
,

NIIumbal

HQ「 .NO.01/80/050/00003/AⅣl15/
DES.I

Lic.No.&date

Meeting No.04/17 KLA, No.03/95/050/00888/Aヽイ16 0310772317

dt.27.02.2014
Date:24.05.2016 Request for revision of norms
DecisiOn:The cOmmiicc decided 10 mnぶ fw`ha nハ "…^k^^^J=TTTT二

~~~⊥二
=手■
二二専二   |

ommendation Of DHI宙 deID No.Nil dated 24.05.2016(cOpy to be scnttO the nllll and RA).

RA Inay take further necessary actiOn accOrdingly.

S.No.112

Case No. A/R-35 M/s. Arioli
Textiles
Machinery Pvt.
Ltd., Vadodara

HQF.No.01/80/050/Oo211/AM15ア

Meeting No.04l17 RLA,No.34/21/040/00o9o/AM15 3410040214

dt.06.06.2014
Datc:24.05.2016 Request for fi xation-oFnorms

鰐
HARADH22



Decision: The Committee noted that

I 9.05.20 I 6 for comments.

Case is deferred to 05.07.2016.

the firm's request dated 29.03.2016 has been sent to MSME on

S.No.113

Case No.A/R-36 NI1/s.Fredom

Ophthalmic

Pvt.Ltd.,

Hosur(側 )

HQF.No.01/80/050/00526/AM15/

DES.I

Lic.No.&date

Meeting No.04/17 RLA,No.04/24/040/00231/AⅣ l15 0410159838

dt.04.12.2014
Datc:24.05.2016 Request for revision of norms

ffiotedthatth"f,,,nh.equestdated08.02.20l6hasbeensenttoMSMEon
19.05.2016 for cOnllnents.

case is deferred to 05.07.2016.

S.No.114

ffioted that the firm's request dated 19.05.2015 has been sent tO MSME on

19.05.2016 for comments.

Casc is deferred to 05.07.2016.

S.No.115

Decision: The Committee noted tt ut tt" firm's request dated 01 '12'2015 has been sent tO E)IPP on

19.05.2016 for conllnents.

case is defelTed to 05.07.2016.

*****

HQFoNo.01/80/050/00403/AM14/

DES.I

Lic.No.&date
Casc No.A/R-37 M/s.Larsen&

Toubro

Limited,

Mumbai

RLA,No.03/95/050/00525/AM14 0310756062

dt.20.10.2013
Meeting No.04/17

Date:24.05.2016 Request for amendment oI noffns

HQF.No.01/80/050/00557/AM13/

DES.I

Lic.No.&datc
Case No. A/R-38 M/s. Tema

India Ltd.,

Mumbai 0310720388

dt.11.01.2013
Meeting No.04i 17 RLA,No.03/95/050/UU//6/AIVllt

Datc:24.05.2016 Request for revision ot norms
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○ ANNEXURE'A'

S.No。 . Import item Quantity
Recommencled

Wastage
Recommendetl

1 Single Mode Optical

Fibre

57408.00 4.00%

2. Polybutylene 9998.38 2.00%

Terpthalate(PBT)
Ｏ
Ｄ Colouring Ink U.V. 423.72 1.00°/o

4. Thixotropic Jelly
Compound
(Filline/Flooding)

3821.84 1.50%

Water Blocking Tape
0.25mn, tl-rickness

9000.00 2.00%

6. High Dcnsity

Polvethvlenc(HDPE)

12126.00 2.00°/o

7. Ararnid Yarn/Ararnid
Filarnent Yarn

244.80 2.000/0

０
０ Water Swellable

Yarn

217.76 1.00%

9. Water B10Cking Rib

Cord/Aramid Rib
Cord

102.00 2.00%

1.000/o
10. Hot Foil Marking

T,ne White/Black

210.00

At P"t DGFT PqUgYWooden Drums

研



o- - Weight,of per unit export――‐― … ―‐0‐・~~・ r~・ ‐・・…Ⅲ―⌒rψ `・ r`VЧ ヽ`Vし =~~~ ~ ~ ~ ~
O Detailed ёalculation as tO hOw thc quantity of raw material proposed for illlport has bccn

Subject: AA no 0910062161 dated 10.06.15 in respect of IWs Diligent SCM Solutions
Pvt Ltd.

The following needs to be clarified:-

arrived at, including the net weight of components to be manufactured out of these
irnported materials, wastages claimed at each stage of manufacturing with cornplete
justifi cation and supported by documentary evidence/drawing.

j

This issues with the approval of Director (ME)

s/

A",L')
-/-a{.'
(K'S. Sodhi)

AD (ME)

Shri Haradhan Das、 FTDO、 DGFT Udvog Bhawan Ncw Delhi

ID notё no TL-13024/77/2016-MMM&A― DCMSME dated ll.05.16

fOrei λ

θ
Government of India

ス



NC Meeting dated 2410512016 - Case No. A-04 (M/s Larsen & Toubro Limited) (Annual
Advance Authorization No. 0310787646 dated 05.08.2014)

Advance Authorization may be ratified as under:

Department of Industrial Policy & Promotion
(rsw)

eYYa6',
-'y\\' '

.'ek:--

(S.K.Jain) u

Development Officer

1.

2.

Norms Committee I
DIPP No. l2l 41 12016-TSWA-04 dated 24/05/2016

List of import & export items along with their quantities and weights may be
specified as per enclosed Annexure-1 & Annexure-2 respectively.
Import items at Sl. No. 7, 2, 3, 9, 19,20, 21, 22 &. 23 of the list of items
(Annexure-1) may be allowed on net to net basis with accountability clause.

Imporl items at Sl. No. 4,5 & l0 to 18 shall be of relevant grade and size as

contained in the export products and their quantities may be allowed as

1.02 Kgs./Kg. content in the export item.

Quantities of import items at Sl. No. 6,7 &,8 (welding Consumables) may be

allowed as applied for i.e. Nil , 1048 Kgs. & 1650 Kgs. respectively.

Norms committee may take a view
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4.
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NC may take a view

DyDGFT― DES― |

lndustrial Adviser

30

lD No AA No Name SIONC- 'J.647 /7742l GN-4/Repeat

8″

ARlll

310683916 L&T Item2,5- Percentage wastage as permitted in c-

7647 on net content in EP

Item 3,4,6,7-net to net under GN4

88/

AR l19

310676564 L&T Item1,2 - Percentage wastage as permitted in

C-7647 on net content in EP

101

AR 03

310760909 L&丁 MHI Boilers Description of input items as applied for.

106 710088933 Microtech Repeat  of  710082914  as  requested  by

applicant vide letter dated l1/5/2016 to DESI

111

AR33

310772317 L&T MHI Boilers Description of EP and inputs as requested vide

applicant's letter dated 29 / 1212015.

(K.K.丁iwa百 )



Department of Heavy lndustry

NC― I Meeting dated 24/5/2016
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lD No AA No Name SION C- 1647 I 17 42l G N-4/Repeat

8″

ARlll

310683916 L&T Item2,5- Percentage wastage as permitted in c-

1647 on net content in EP

Item 3,4,6,7-net to net under GN4

88/

AR l19

310676564 L&T Item1,2 - Percentage wastage as permitted in

C-1647 on net content in EP

101

AR 03

310760909 L&丁 MHI Boilers Description of input items as applied for.

106 710088933 M icrotech Repeat of 71,00829L4 as requested by

applicant vide letter dated lU5/201'6 to DESI

111

AR33

310772317 L&T MHI Bollers Description of EP and inputs as requested vide

applicant's letter dated 29 I 121 2015.

NC may take a view

DyDGFT― DES― l
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NC― I Meeting dated 24/5/2016

NC may take a view l-.
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(K.K.Tiwari)

lndustrialAdviser

DyDGFT― DES― l
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S Ne｀ ID No AA No Name S10NC-1647/1742/GN-4/Repeat

タ
8″

ARlll

310683916 L&丁 Item2,5- Percentage wastage as permitted in c-

1.647 on net content in EP

Item 3,4,6,7-net to net under GN4

88/

AR l19

310676564 L&T Item1,2 - Percentage wastage as permitted in

C-1,647 on net content in EP

101

AR 03

310760909 L&T MHI Bollers Description of input items as applied for.

106 710088933 MicrOtech Repeat of 71,008291"4 as requested by

applicant vide letter dated 1,115/2016 to DESI
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310772317 L&T MHI Bollers Description of EP and inputs as requested vide

applicant's letter dated 29 I 12/ 2015.



Department of Heavy lndustry

NC-l Meeting dated 24/5120L6
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lD No AA No Name S10NC-1647/1742/GN-4/Repeat

8″

ARlll

310683916 L&丁 Item2,5- Percentage wastage as permitted in c-

1647 on net content in EP

Item 3,4,6,7-net to net under GN4

88/

AR l19

310676564 L&T Item1,2 - Percentage wastage as permitted in

C-1647 on net content in EP

101

AR 03

310760909 L&T MHI Boilers Description of input items as applied for.

106 710088933 M icrotech Repeat of 71,00829L4 as requested by

applicant vide letter dated 1,1'15/201,6 to DESI

111

AR33

310772317 L&丁 MHI Bollers Description of EP and inputs as requested vide

ap plicant's letter d ated 29 / 121 2015.

NC may take a view

DyDGF丁―DES― |

(k.K.Tiwari)

industrial Adviser
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!D No AA No Name SloN C- 1647 I 17 42l G N-4/Repeat
8″

ARlll
310683916 L&丁 Item2,5- Percentage wastage as permitted in c-

1.647 on net content in EP

Item 3,4,6,7-net to net under GN4

88/

AR l19

310676564 L&丁 Item1,2 - Percentage wastage as permitted in

C-1,647 on net content in EP

101

AR 03

310760909 L&丁 PⅥ HI Boilers Description of input items as applied for.

106 710088933 M icrotech Repeat of 710082914 as requested by

applicant vide letter dated 1tl5/2o1,6 to DESI

111

AR33
310772317 L&T MHI Boilers Description of EP and inputs as requested vide

applicant's letter dated 79 / 1,2/ 2015.


